| IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH

AT HYDERABAD

0.ANo. 23197 | ' Date of Order:|21,1,97
BETWEEN :

1, T.Santosh Kumar 12, S.5rinivasa Rao

2. Krishnamoorthy 13, V.Sundereswara FuLo

3., A,Sambi Reddy 14, K.Sudhakax

4, K.Devender Reddy 15, Smt.S.Padma .

5. Smt,Vasantha R Nair 16, G,Gandaihh

6: Sme:, Uiauie Jalanm 10yt

8 Smt, V, Sulochana 19, Smt, L.F’arzana
- 9, Smt, B.,Pama ZO.K.Viswanandham

10, Smt,Geeta K.Murthy 21-Skt,P.V.N Rajeswari .
11, K.Sadanandam 22, Smt.Nalinichandrika DRass
. Applicants,

1, Engineer - in -Chief, Army Heal Quarters,
Kashmin House, New Delhi - 110 011,

2. The Union of India, rep, by its

Secretary to Govt, of India, wuhim\= Vs DX, .
New Delhi - 110 011, ~ “"53\’ v N Ve,

3, Chief Engineer, Southern COmmand, Pune-411 001,

PR

4, Chief Engineer, Research and Development

Picket, Secunderabad, . .+ Respondents,
Counsel for the Applicants . .o Mr,V.V.Sarma
Counsel for the Res;uorﬂents ' .. ML,V Rajeswara Rap
COFLAM ¢

HON'BIE SHRI R.RANGARAJAN ; MEMBER (3DMN,)
HON'BLE SHRI B.S5, JAI PARAMESHWAR : MEMBER {(JUDL,)
) -— iy

JUDGEMENT

X Oral order as per Hon'ble Shri R.Rangarajan, Member (Admn,) X

- e W

@fﬁard Mr,V.V.5axma, learned counsel __‘for the applicants

and Mr.V.Raje_swar.a Rao, learned standing counsel for the

respondents, : ﬂ/ |
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2e There are 22 applicants in this oOa,

O

They are working

as L.,D,Cs under R-4, They seek a direction to the re pondents

to frame/finalise the scheme providing for time bo

to clerical staff in the Military Engineering Service

done in the case of Superintendents (BR/EM)/Surveyor

Grade I and Grade II of MES in terms of letter Na Dl
vy e \2gallfi993/D, dt, 25 e4,96 (A-4),
3. - The requeSt of the applicants may have to be co
by the respondents organisation only and no'{:}j directi-dn

given by the Tribunal in this connection as it is a po
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as was

sistants
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nsidered

can be
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matter,
to R-2 and R-2 shall consider the representation taki
consideration the i:otalityr of the circumstances and pa
appro;:riate orde.fs within four mnths from the date of
receipt of k@EEfé;n;%ation.
@ copy of this order along with the. renresentation bef

who shall acknowledge the same.
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itself, "No costs,

{ B.S. J
r (Judl, )
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Dated s zlst January, 1997

(Dictated in Open Court)
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' Merrber (AGmn, )
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Hence the .@pplicants may make a detailed representation

into
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%te R-2 :
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Cop

Copy teo:~
14 Engineer~in-Chiaf, Arey Head Quarters, Kashmiri tu,

New Delhi N ,
) g DDAy, e Ve
2d The Secretary te Gewt, of India?\Uni.n of Indis, New Deolhi,

3. Chief Engimer, Ssuthern Cemmand, Puna,
4, Chief Enginssr, Research and Gevelepmsant Pickel, Sec’sad,

S¢ One cepy te Sri. V.4 ,Sarma, edvecate, CAT, Hyds

6¢ One cepy te Sri, V,Rajecvars Ree, Adel. CGSC, CAT, Hyd,

7¢ Ona cepy te Library, CAT, Hyd,

¢ On> spare copy.
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TYBED BY LHECKEZD BY
COMPSRED BY ~RIROUED 8Y

THE CENTAAL ADMINISTRQTIUE TRIBUNAL
HYDZR B.O 3ENCH: HYDERABAD

THE HON'3LZ 3HRI R.R34G:R:J4N: M(A)

AND

THE HO0N"3LZ SHRI 3.5.3~1 PARAMISHUAR:
' Mm(3)

DATED: - f2~\\\\Q’7

aomzf{zo IND INTERIM DIRZCTIONS IS3UZD .
ALL 3N , ' |
___—DTSPI550 oF, WITH DIRECTIONS
. DISKRI3SED
_ D A5 W ITHDRAUN
DISAIR3ID 733 DEFAULT
0R0LEN/REJECTED

___Ma-OTBER 45 T0 COSTS.
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2e There are 22 applicants in this OA. They are working
&8s L,D,Cs under R~4, They seek a direction to the respondents
to framq/finalise.the scheme providing for time bound promotions
to clerical staff in the Military Engineering Service as was

- done in the case of Superintendents (BR/EM)/Surveyor Assistants
Grade I and Grade II of ME5 in terms of letter No, PC-90237/'

4603/E1C (Legal)/1993/D, dt, 25.4,96 (A-4),

3. The request of the applicants may have t0 be considered
by the respondents organisation only and no'- direction can be
given by the Tribunal in this connection as it is a policy
matter. Hence the applicants may make a detailed representation
to R~-2 and R-2 shall consider the representation taking into
consideration the totality of the circumstances and pass
appropriate oxders within four nnnthé from the date of

recelpt of the representation. The applicants will produce

a copy of this order along with the representation befare R-2

who shall acknowledge the same.

&
‘4. The OA is ordered accordingly.at the admission Stage

itself, No costs,
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL s HYDERABAD BENCH

AT HYDERABAD
O.ANO, 83\0(:] ‘ : Date of Order: 21,1,97
o .
BETWEEN:
1, T.Santosh Kumar _ 12, ~ E}F’x
2. Krishnamoorthy 13, f
3, A,Sambi Reddy | 14, T
4. K.Devender Reddy : 15, .
5, Smt,Vasantha R Nair - 1s, \m%mm \
6, Smt, U,Subba Lakshmi 17, M.AMadood™ ' -
7 Smt,V.Dhana Lakshmi 18, P.R.K.Dutt
8. Smt, V.Sulochana} 19, Smt,L,Farzana
9., Smt, B.,Ekema 20, K,Viswanandham
10, Smt,Geeta K.Murthy 21-Shit,P,V.N.,Rajesvari
11, K.Sadanamdam 22, Smt.Nalinichandrika Dass

«s Anplicants,

AND |

1. Engineer - in -Chief, Army Hea Quarters,
Kashmirj House, New Delhi - 110 011,

2, The Union of India, rep, by its

- Secretary to Govt, of India TSN — Velivnte Sl o\ e
New Delhi - 110 011, ¢ TRy S Dk, Resie

3. Cnief Engineer, Southern Command, Pune-411 001,

4, Chief Engineer, Resedrch amd Development
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Picket, Secunderabad, .« Resrondents,
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Counsel for the Applicants oo Mr,V.,V.Sarma

Counsel for the Reépom’xents oo Mr.V ,Fajeswaria Rao
COLAM 3
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HON'BIE SHRI R,RANGAKAJAN : MEMBER (ADMN,)
HON'BLE SHRI B.S, JAI PARAMESHYAR : MEMBER (JUDL,)
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" 2. Secretary,

CWETRET, AD¥TISTRATTYR TRIBIVAT,
RIOIP BNCE C X ,
. 0K W6.2367/1996 .4 i Hor il
+ L. MA No.2272/1595 L

-

hew Del‘n this. 6th I‘Iovnmber, 1J96
H“z\r"gi.-f: SRT AUSTICT OIRPTUR .G AVKAE WA, r:"x mm-

Red FPort, Delni-6 ) _ -
4. 2.8, Rauthan, ODC, - ' © 7t ra oo

'H?H'B}? BHRL S 2, BLSFAn, Mﬂ%B“?(Q) .
Q N A — . . ) .
1. All India i4. c..S Clerlcal C&dre ) . -
and ‘Group 'D Employees Associatlon, M P
Central H.2, ATHCODT=A, } .
c/c C.2.,-Delhi Zone,. - .oy
Delhi Cantt-10 \ o
" “tarough, the General Secretary, e S L
D.C., Bahukhandl.
2. Br13 Kishore. e’ ' s SRR
c/0 Garrisaon Ingineer, . _ *+ ,
: -k e T " .

C/o Chief _,nﬁmeer, Delhi Zone, . -

Delai Cantt-10 - . N L S
4., Tara Chand, . . A C

officer Superlntendent r‘rsvie II, L Tt .

39(P) No.2 v .. ] P S ‘

Delhl Cantt-10- - ' ... AppDlicants
( By S‘hrl L. X, Bhardwag, A&vocate) v :“{? - ”E}{,';r

T - Vergds = . ia T so s ot s L

1. TUnion of.India througb 5. REEY ﬂ_ké SR

Secretsry, Ministry of Defence,
rovernment of Inide, - o - e AR T
Uentral Secretariat, ~ ' e BE eSS RST I T
South Block, ”eJ Delhi..

SR S Y SV PP PPN L s 2il

Ministry of Piwnance,
Central Secretariat,
New Delhi.

%. T®nzineer-in-Chief, - - . .
Kashmir House, '
army Hezdquarters, ’ .
New Delhi-11. ' . .

‘4, Secretary, Department of .
. Personnel J Treining, : .
Ministry of lercsommel,

!

-~
Central Secretariat, N o _ -
¥ew Delni. .+« Regpontents
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ipgllc_nts 2, 3 and 4, dower D1v1sion Cle;ks, senk B

dirsction to respondents to f;ame/finalise.the sc@gne ‘nroviiiing

for tine bound promotions to clerical staff in the Militedy

,duinneriﬁ”'Seivice in’cbnsonancé with the scaed? fremed by the

pepertaent. of Posts (Mlnlstrj af Communlcatlons), Pcvterm=nt of -
. T

Inéis (A-15). -Tae re"ue<+ of the three anw‘lc;ﬁtﬂ and the-ce32 O

£ those similarly s;tuat :d aecerve consider: tlon, but.su:h

concloerctlon nust ne»ft the hand of tae Fovernm"nt._”,inicsnts;:

N

repres mmtation befolc resnond*nt Unlon_of

may aake a det ailed

injia_tbrough Secretary, “inistry of Defence,'nnd the ‘regooncent ..

ghs1l con=1der the rapresentation takln;-into consideration the

totality of clrcumstqﬂcas and pass amronnat° orders within

) ‘four aonths of ths d:te of racnxpt of the ISHIQSEﬂt9tiOn. This .
is an aree wnich :annot brook dsl.y. Appliczants wlll prpuce ‘2

cooy of this order ané a coly of the apylicztion | be;are first
r ssponu2nt " wio shall acknowledge the szms &and ap911Cantd
taeresfter lodye thz acknowlel ement with toe Re@istr} af this

Tribunsl. Tae acknowledgsnent will fora part of the record.

2. Application ig disposed of. Mo costs.

D-ted, 6th November, 1296.
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